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{8) how many foreign firms have
not yet sybmitted fo DGTD. their
production returns sbout ex-factory
vilue of production for bulk drugs
and formulations;

{b) since how long esch of these
firms have defaulted in submitting
the returng and whether returns, if
any submitted include production
item-wise or industrial licence-wise;
and b

(¢) whether some of the firms re-
fused to furnish ex-factory value of
ptodl;cﬁon and other detaily as per

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (¢). All the foreign
firms born an DGTD roll are sub-
mitting production return regularly
to DGTD. However, DGTD has in-
formed that one foreign firm which
was taken on the rolls of DGTD after
being granted a COB Licence in
November, 1873 had delayed submis-
sion of returns and DGTD had 1ssued
necessary notice on them.

Issue of Indusirial Licences to Foreign
Drug Firms

78. SHR] BHALJIBHAI PARMAR:
Will the Minister aof CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) how many industrial] licences
were issued to foreign drug manu-
facturing firms with more than 26
per cent foreign equity with a con-
dition that dilution of foreign equity
would be undertaken within a speci-
fied period; and

(b) in how many cases the com-
panies have neither diluted the for-
eign equity nor executed export
bond and complied with other con-
ditionsy

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C

SETHI): (a) and (b). The reduction
in thls foreign equity holdings of

foreign drug manulacturing Arms is
effected by two policies of the Gov-
ernment: -

(A) By Section 29 of the Foreign
Exchange Regulation Act. Under this
Section druge and pharmaceuticals
appears in Appendix I and hence the
foreign companies are required to re-
duce their foreign eguity holdings to
74 per cent. The guestion of whether
the general FERA regulations should
be applied to the drug industry is
under the separate examination of the
Government and hence all FERA ap~
plication cases have been withheld
for the time being till final decision is
taken by Government on Hatbi Com-
mittee recommendations.

(B) By th Scheme of diluticn of
foreign equity announceg by the Gov—
ernment in February, 1872. This ap-
plies to companies having foreign
equity exceeding 51 per cent who are
applying for expansion based an ac}dxo
tional capital investment. The dilu—
tion formula is as follows:—

40% of the estimated  In the case of compa-
costof expansion .  nies with foreign hol-
P dings exceeding 75%

33-13%, . . do 60%,

but not exceeding
75%
25% do. do. 51
57 but not exceeding

60%,

A statement indicating particulars of
industrial licences granted dufing the
last three years indicating the position
regarding dilution and export obliga-
tion is laid on the Table of the House.
[Placed in Library. See No, LT-11000/
76].

Proposal to restructure OLl Industry
79. SHR1 P. M. MEHTA:

SHRI JAGANNATH MISHRAY
SHRI P. GANGADEB:
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SHR] 8. A. MURUGANAN-
THAM:

SHRI B. S. BHAURA:
SHR] D. K, PANDA:
SHRI VASANT SATHE:

SHRI JAMUNA PRASAD
MANDAL:

SHRI MOHINDER SINGR
GILL:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether Governmest are consi-
dering certain measures to rastruc-
ture oil industry in the country;

(b) whether his Ministry has since
formulateq certain proposals in this
regard;

(c) if so, the salient features there-
of; and

(d) whether the o¢il companies
have also been consultedg in the mat-

ter, and if so, what are their reac-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
d). After all the existing oil com-
panies have come into the public sec-
tor, some restructuring of the oil com-
Panies may be come necessary in or-
der to derive optimum utilisation of
the existing facilities and to maintain
a high standard of service to the con-
sumers. Discussions have been in-
itiated with the oil companies. A
final view would be taken after the
negotiations with Csltex and Assam
Oil Company are completed.
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